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CE^IRAL ADMINISTRAUVE TRIBUT^AL

PRINCIPAL BENCH

1®W DELHI

OANO. 3013/2004

Tliis the IS '̂̂ day of Febniaiy, 2005

HON'BLE MR. rJSTICE M.AJOIAN, VICE CmilWiAlN^ (J)
HON'BLEMR. S.K.MALHOTPvA, MEMBER (A)

1. Shri Vikas SbannAsstt. Forem aii.
Office of Chief Resident Inspector,
Directoraie General of Aeroiiautical Quality
Assurance. (DQ AQA^),
Miiiistsy ofDefence, Nev/Delhi.

> C/o B.E.L. Ghasiabad m?).
R^oA-3/10i5,Janakpim, •
New Delhi-110058.

2. Slifi Vivek Kumar, .A.sstt. Forefnaii,
Oface of ChiefResident Inspector,
.Directorate General ofAeroa.autical Quality'
Assiirarice (DG AQA),
jVii-.i.istiy ofDefevice, New Delhi.
C/o B.E.L. Ghasiabad (UP).
R/o 226, Tvpe III, KamlaN8,hni Nagai'
Gbazbbad (UP,).

J. Sliri Bhfiipar Singh, Foreman,
Office of Chief Residerit Inspector,
Directorate General of Aeronautical Qualit}'̂
Assurance (DG AQ,A),
Pvlinistiy of Defence, New Delhi.
C./q B.E.L. Ghaziabad (UP).
P-/o 445, Type III, KamlaNehiii Nagai*
Ghazial)ad (UP).

S>v A^vociZ^'
Versus

L Union ofLidiaihroiigh
Tlie Secretaiy,
Depaii',raent ofDefence Production and Supplies,
Miiiisliy ofDefence.
New Delhi.
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2. Director General,
Directorate- Qenei'al ofAeronaiitical Quality
Assurance (DG AQA),
Deparfzneiit ofDefence Production aiid Supplies,
Ministry ofDefence,
New Delhi.

3. Secretfay,
Union Public SeAdce Commission,
Dholpiir House, NewDelhi.

ORDER (ORAL.)

By Hon'ble Mr. Justice M.A.iQiffii, Vice Chairaian (J)

At the time ofbeia^ng, couBsel for ai^plicaiits has requested for disposing ofthis

OA by giving dirsctioii to the respondents to consider the representation ofthe applicants

dated 21.1.2003 (Amerare A-6). Counsel for applicants lias stated that a|5plicai-its have

submitted arepresentation to the respondents on 21.1.2003 (Annexnre A-6 collective]}'),

which has not been considered and disposed of by the respondents. He has submitted

that the present OA may be treated to be a supplementaiy representation filed by the

applicants to the respondents for redressal oftheir grievances pleaded in the present OA

and the respondents be directed to consider the previous representation and the present

OA, which is treated as representation, and decide npon it by a reasoned and spealcing

order v.'ithin a time frame fixed by the Tribunal. He has also submitted that OA may be

disposed of . • •

2. Counsel for respondents has already filed a short reply for deciding the prayer of

the applicant for grant ofinterim relief in wiiich the grant ofinterim relief is opposed.

3. In the totality ofthe facts and circumstances ofthe case, we ai-e inclined to accept

the request of the counsel for ajjplicants. Accordingly, tnis OA be treated as a

sTipplementsiy representation made by the applicants to the respondents for redressal of

—e. ( '=^-^

/?



t-

- 3 -

their grievances plejided ia the present 0/i. We .direct the respondents to consider the

present OA, which is treated as a siippleraentaiy representation, along with the earlier

representation of these applicants, \\4iich ai'e collectively marked as Arinexure A-6, and

pass a reasoned and speal-cing ox'der within a period of three months from the date of

receipt of a copy of the order of this Tribunal along vrith the cop}' of the earlier

representation ajid the present OA, vAich is ti-eated as a siippienientaiy representation.

Counsel for applicants has undertak'en to seive a copy of the order of this Tribisnal along

with the copies of the eai'lier representations which m'e collectively mai'ked as Annexure

A-6 to the OA fmd the copy of the OA, %-viiich is treated as a supplementaiy

representation, on the respondents within a period of three months upon receipt ofcopies

of these representations. Respondents shall consider thern and shall dispose them by a
A

reasoned and spealxing order v/ithin a period of three months from the date ofreceipt ofa

copy of this order. It will be open to the applicant to proceed in ajjpropriateproceedings

against thefintil orderpassed on the aforesaid x'epresentations, ifnecessai3', in accordance

with law. OA stands disposed of
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(S.K. / (M.A. iCHAXF)

Member (A) Vice Chairaiaii (J)
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